
Uttar Pradesh Shasan 

Sansthagat Vitta, Kar Evam Nibandhan Anubhag-2 

In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the 

Governor is pleased to order the publication of the following English translation of 

Government notification no. KA NI.-2-395/X1-9(47)/17-U.P.Act-1-2017-Order-(116)-2018 

dated March 07, 2018:- 

NOTIFICATION 

No.KA.NI.-2-395/XI-9(47V/17- U.P.Act-1-201 7-Order-(116)-2018 

Lucknow : Dated : March 07, 2018 

In exercise of the powers conferred by sub-section (1) of section 11 of the Uttar Pradesh 

Goods and Services Tax Act, 2017 (U.P.Act no. 1 of 2017)read with section 21 of Uttar Pradesh 

General Clauses Act, 1904 (U.P. Act no. 1 of 1904), the Governor, on being satisfied that it is 

necessary in the public interest so to do, on the recommendations of the Council, hereby exempts 

the state tax on intra-state supplies of goods, the description of which is specified in column (3) of 

the Table below, falling under the tariff item, sub-heading, heading or Chapter as specified in the 

First Schedule to the Customs Tariff Act, 1975 (51 of 1975), as are given in corresponding entry 

in column (2), from so much taxes specified in Schedule 1V of Notification No. KA.NI.-2-836/XI- 

9(47)/17-U.P.Act-1-2017-Order-(06)-2017 dated 30-06-2017, as is in excess of the amount 

calculated at the rate specified in the corresponding entry in column (4), of the said Table, on the 

value that represent margin of the supplier, on supply of such goods. 

  

  

  

  

Table 

"S. No. | Chapter, 
Rate 

Heading, Description of Goods 

Sub- 

heading or 

j Tariff item 

(1) (2) GB) 4) 

1. 8703 Old and used,petrol Liquefied petroleum gases (LPG) or 9% 

compressed natural gas (CNG) driven motor vehicles of 

engine capacity of 1200 cc or more and of length of 4000 

mm or more. 

Explanation.- For the purposes of this entry, the specification 

of the motor vehicle shall be determined as per the Motor 

Vehicles Act, 1988 (59 of 1988) and the rules made there 

under.         
 



  
| 

8703 Old and used,diesel driven motor vehicles of engine 

capacity of 1500 cc or more and of length of 4000 mm 

Explanation.- For the purposes of this entry, the specification 

of the motor vehicle shall be determined as per the Motor 

Vehicles Act, 1988 (59 of 1988) and the rules made there 

under. 

9% 

  

3 8703 Old and used motor vehicles of engine capacity exceeding 

1500 ce, popularly known as Sports Utility Vehicles (SUVs) 

including utility vehicles. 

Explanation. - For the purposes of this entry, SUV includes a 

motor vehicle of length exceeding 4000 mm and having 

ground clearance of 170 mm. and above. 

9% 

        All Old and used Vehicles other than those mentioned from 

S. No. 1 to S.No.3   6% 

  

Explanation For the purposes of this notification, - 

(i) in case of a registered person who has claimed depreciation under section 32 of the 

Income-Tax Act,1961(43 of 1961)on the said goods, the value that represents the margin 

of the suppliershall be the difference between the consideration received for supply of such 

goods and the depreciated value of such goodson the date of supply, and where the margin 

of such supply is negative, it shall be ignored; and 

(ii) in any other case, the value that represents the margin of supplier shall be, the difference 
between the selling price and the purchase price and where such margin is negative, it shall 
be ignored. 

2. This notification shall not apply, if the supplier of such goods hasavailed input tax credit as 

defined in clause (63) of section 2 of the Uttar Pradesh Goods and Services Tax Act, 2017, 

CENVAT as defined in CENVAT Credit Rules, 2004 or the input tax credit of Value Added Tax 

or any other taxes paid, on such goods. 

3. This notification shall be deemed to have come into force with effect from the 25" of January, 

2018. 

By order, 

ajar umar Tiwari) 

Apar Mukhya Sachiv 

 


